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ASHOK JINDAL 

 Ld. ARs for the Revenue submits that the 

appellants have opted for Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019 and obtained Form-IV i.e. 

discharge certificate. 

2. In view of this, the appeal is dismissed as deemed 

withdrawn. 

 (Dictated and Pronounced in open Court) 
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MEMBER (TECHNICAL) 
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